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Monday, 18th February, 193S.

COUNCIL OF STATE.

The Council met in the Council Chamber of the Council House atElevencf itl» d’Qcfe tl̂ e; Bo^pii^ab^ tiv  ̂ l^sidpnt^ iî  t ^  CJh^

P^SX^ ^

38. The Honourablb Mb. V. V. KALIKAft : Will Goveniment be
pleased to state:

(а) Is it a fact that aU insurance companies give loans on the security
of their insurance policies ?

(б) Is it a fact that postal insurance does not afford this concession to
ite pbHcy-holders ? If so, will Government state why this concession has
beeix deixied in this erceptiona! insurance ?

(c) Is it a fact that some i>olicy-holders had made a representation to
t|ie postal authorities to amend the existing Postal Insurance Rules so as
tp n̂ aice ppoyision for grating loans on the securities of their policies ? I f
so, what has been the decisioa anive4-at by them ?

( )̂ If no decision has yet been arrived at, wpl Government please state
how long they will-t^e to arrive at a decision ?‘ '

(e) Is it a fact that standard banks and other persons offtr loans on t^e
security of postal insu^ce policies at double the rate of intere^ wTiich is
generally charged by Government on any loans bflfer^ by tbem to their
servants ?

(/) Do Government propose to change the polioy hitherto followed^
by considering the question oil commercial lines ? •

The Honoxtrablj; Mb. D. G. MITCHELL: (a) Government under­
stand that) tbis ^ case,

(&} Loans are not advanced by Government to holdera of postal insurance
pqlicieR on the ^purity of such j)olioies b^iise s^dh loaiis can be obtained
from any bank on the sec^ty of the pplLci ,̂ ’ '

(c) The reply to the firpt p ^  is ̂ n tlw aflir̂ |̂ ia,tive. Ap. rega^  the second
part, it was decided not to maie any ap^ial ,provision.

(d) D oes . TOt arise.
(c) Government have no information.
(/) Governmeot dq not ,prppQi  ̂to system of granting loans
postal iî dtiranoe policiiefs; Those pc îoiea are: intexided to givei sppoial
litieii to Govfommmti s la n ts  aod^ o f  Im̂ ilqgous positi9n to

( 20l ) A



enable them to make provision for their families. It is also intended that there 
should be no imneoessaiy oompetition with private bnainess. If Qorem- 
ment were to grant loans on these policies on favourable terms, both objects 
would be defeated.
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STATEMENT LAID ON THE TABLE.

BxFOBT 07 THX Ck>HHrmiiB or THB OOUNOIL OT S ta tb  o n  xhb O tta w a
AoBamoiNT. .

Thb HoNonsABLK Me. T. A. STEWART (Commeroe Seoretary): Sir, 
I  lay on the table the' Report of the Committee appointed by the Oounoil of 
State to examine and remrt on the working of the s<̂ eme of mutual preferences 
between India and the tTnited Kingdom arising from the Ottawa T i^ e Agree 
ment, together with a separate note by certain members.

lieport of the Committee appointed byiheC ouncil of State to examine and report on the unking
of the scheme of mutual preferences betueen India a*ui the Hniied Kinffdom arising
Jrom the Ottawa Trade Agreetnent,

We were appointed by the Council of State on the 8th AuguBt 1034 as a oomtnittee 
to examine and report on the working of the scheme of mutual preferences between India 
and the United Kingdom brought into force as a result of the 'lYade Agreement concluded 
at Ottawa between the Government of India and His Majesty’s iiovemment in the l.'nited 
Kingdom.

We have made a careful examination of the available infoTznation* most of which 
is contained in a report on the working of the scheme of preferences up to the end of the  ̂
llscal year 1933-34 which the Ijirector-Oeneral of Commercial Irttolligence and Statisties 
iias submitted, and have now the honour to present this our report.

2. We found it convenient that our investigation should be directed towards pro* 
pounding the answers to five main questions an<l we think it will be equally convenient 
that our report should take the same form. The questions which we put to ourseh es 
were as follows

(i) What has been the effect on India’s exports of the |)referencee granted to 
India ?

(ii) What has been the effect on India’s imports of the preferences granted by India ?
{iU) What has been the effect on internal prices of the preferences granted by India ?
(t/;) What has been the effect on Indian industries of the preferences grante i by 

India ?
<»•) What has been the eQect on India’s revenue of the preferences granted ty  and

to India T
But before stating our conclu&iuns we must emphasize that they are all subject to 

"One main (lualification: they are based on figures up to the end of March 1934, when the 
preferencoa granted by IndMi had boen in force for only fifteen months, and this period 
is, in our opinion, much too short to enable a final opinion to be reached on the enedt of 
the scheme as a whole. 1‘hough it is possible to derive from the information so far avail­
able an indication of what the results of certain parts of the scheme may prove to be, 
even this is not practicable oVCT the whole field ; apd as a whole we have found that we 
could do little more than point out the trend of the trade adected by the Ottawa pre­
ferences as revealed by the figures up to March 1934 without committing ourselves to 
a deiinite view of what the ultimate balance of advantage and disadvantage from the 
agreement niay be.

3. What has been the effect on Indians exports of the preferences granted to India 7— 
We have madfe a careful eiajmination of the statistios relating to each of the preferenoea 
scheduled in the agreiament, and the results of our investigations are as follows

Wheat,—The preference has not so far l>een of value to India but has a potential v«kliio» 
especially when the area commanded by the Sukkur Scheme is fully developed.



\

Rice.— T̂he position of the rice trade during the year 1933-34 waa by no means fully 
‘matiafkciory. There was a fall of 100,000 tons in the total volume of ezpoits^ and of about 
Rs. 31 crores in their value. But the preference of a penny a pound given by the United 
Kingdom is the equivalent of over 200 per cent, ad valorem on thejprices ru li^  in 1933-34 
ând has enabled India to double her export trade to the United Kingdom; the 

increaae in value amounting to about Rs. 19 lakhs or 60 per cent. We consider that the 
preference has been of definite and substantial advantaf^e to India in enabling her both 
to  export more of her produce and to obtain a better price for it in the United Kingdom 
than she otherwise would have done.

We wish to invite attention to the dangers to the rice preference arising from the 
increasing imports of foreign paddy into the United Kingdom. It has been stated that 
it is possible that these increased imports have so far been at the expense of foreign rice 
and not of Indian rice, ©n the other hand, the Indian Trade Commissioner, commenting 
on the favourable development of the marketing of Indian rice, has stated that the novm 
feature of imports of foreim paddy bearing only 10 ppr cent, duty, will have to be carefidly 
watched if the benefit of the Ottawa preference on rice from India is not to be jeopardised. 
This gives us some cause for apprehension and we are of opinion that the question of 
imposing an adequate countervailing duty on foreign paddy in order to protect imports 
•of Indian rice into the United Kin^om  should be taken up at an early date with Hia 
Majesty’s (Government in Great Britain.

Vegetable oUa,— T̂his group comprises castor, linseed, coconut, groundnut, rapeseed 
and eesamum oil. Taking the group as a whole, we are of opinion that the preferences 
granted by the United Kingdom have led to increased exports from India. We are unable 
'to express any opinion as to the effect of the preferences on prices obtained by India.

Magnesium chloridiR.— T̂his is only a small item, but it seems clear that the preference 
'panted has been of ̂ advantage to the one manufacturing oonoem in India both in enabling 
it to export a largely increased quantity of magnesium chloride and in enabling it to get 
a  better price for it.

Linseed.— T̂he comparative faflure of the Argentine crop would, in our opinion, any­
how have led to larger exports of Indian linseed to the Unit^ Kingdom in 1933-34. But 
we think it clear that the jpreference assisted Indian linseed to oust Argentine linseed 
from the United Kingdom in that year, for India increased her percentage in the United 
Kingdom market from 2  ̂ per cent, to 63 per cent, while the world supply fell by only 
26 per cent.

Coffee.—The preference appears to have enabled India to retain her ^sition in the 
United Kingdom market, which she would otherwise have lost to Briti^ East Africa.

Tea.—We consider that the preference has been of advantage to India in preventing 
a diversion of the trade to Ceyk>n.

Coir main and mattings and coir yam .—It seems to us clear that the preference on coir 
manufactures has been of definite advantcige to India and has enabl^ her to capture 
practically the whole of the United Kingdom market. In 1931 -32 she supplied 6 • 3 million 
square yards out of a total iiiaport into the United Kingdom of 6« 6 mUlion square yards; 
in 1933-34 she supplied 8*4 million square yards out of 8* 5 million square yards. ,

The preference on coir yam does not appear to have had any effect in stimulating 
exports. What seems to have happened is that India is now supplying more of the manu­
factured article at the expense of the United Kingdom manufacturer whose demand for 
coir yarn has therefore aecreased.

Cotton yam and cotton manufactures.— T̂he preferences do not seem so far to have 
been of any appreciable value to India,

Tanned hides and skins.— T̂he preference has obviously enabled India to increase her 
exports to the United Kingdom at the expense of foreign countries.

Jute manufactures.—^We think it clear that the preference has enabled India to capture 
the market from foreign countries. In 1931 India had 7 8 per cent, of the United Kingdom's 
imports; she now has 98 per cent.

Oilseed cake.— '̂fhere has been a substantial increase in the imports of oilseed cake 
and meal from India into the United Kingdom since the preference was granted in spite 
of the fekct that the United Kingdom’s total imports have decreased. On the oth^ hcmd, 
India’s exports to foreign countries have fallen by about the same amount as the increase 
in India’s exports to the United Kingdom. The material before us is not sufficient to 
enable us to form an opinion whether the preference has been of advantage to India or has 
merely resulted in a diversion of trade.
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unable to express an̂ y view whether theprefer^c^ has as yet
been or  a4y«ua^ge to

iSfptced.-̂ -̂ The preference does not seem to have had as yet any appre<jiable effect.
Teak and oth^ hard tooodfi.— T̂eak was resjponfltble in } 933*34 for M per cent, in 

qn ^tity  of the t<Stal exports from India to the United Kihgdb»i under thin gronp. They 
v< ^  eubBtantially in 1^3-34 without any deereaAe'^and in fact with a consider. 

ab1e'u{cread^) in th6 exports tb countries not grantlhg prefeir^c^. Ŵ e oonrfder thftt the 
preference on teiJt has been of very definite value.
^ The preference on other sorts of hard wood, of which India is only a sm^ll exporter 

«^^p€^;te'haVe been of little vidue tb India. ‘
WpoUen carpets and rwŷ .—The preference appears to us, froni the figures of 1933-34, 

tp have been of definite advantage to ^ d ia , enablij]^ her to increase h ^  trade with the 
Umted Ki^dom  without loss of trade with foreign countries. Her perqenic^e of United 
£^gdom  imports has risen from 21}jper cent, in 1931-3216 51 per cent.'in 1933-34.

This preference is of particular value in that it aaaists an industry which in many 
Qttses partakes of the character, of a cottage industry.

Bran and pollard and rice meal and dust.— T̂he prefe**e<ice seems to have enabled India 
to maintain her place in the United Kingdom mairket. ^

Tobacco.—The substantial preference of 2®. per lb., which represents nearly 380 per 
cent, ad valorem'on p r e ^ t  has enabled India to increase her share in the import
trade of the United Itin^om; At the stfne ^ime exports of Indian tobacco to foreign 
countries have iticr^^d. Wb are of opinion that the preference is of definite advantage 
to Iikiia, particularly with regard to unmanufactured tobacco, and that in view of the large 
nlarket in the Uhit^ Kingdom particularly for light tobacco for cigarettes, greater 
advantage can still be taken of the pref^ence.

Castor seed,— T̂he indications appear to us to be that the preference has enabled India 
to increase her diare in the United Kingdom market. Thtfe has simultaneously been a 
decrease ixi the exports from India to jforei^ countries. At the same titne we notice that 
the exports of castor oil frcmi India to foreign countries have increased very considerably 
in the past two years.

Moffnesiiet iandaltoood oil, granite setu and kerbs.—We think that the pfreferences on 
these three articles have been of advantage to India, and in the case of granite setts and 
kerbs fulfil thdr purpose of opening up a new line of trade.

Oramdnuu,— T̂he preference seems to have been of moderate value to India.
Lead.— T̂he preference appears to have enabled India to increase her exports to the 

United KSngdbm, both absolutely and relatively to btheroountriee, and it has an important 
insurance value in that India’s chief competitor in the United Kingdom market is Australia 
which also enjoys the same preference.

We note thst there was some falling off in 1938-34 Jn the exports of pig lead to coun­
tries not granting a preferenpe.

Baw cotton.—-Under the Ottawa Agreement the Qovemment of the United Kingc^m 
undertook to coH>per^1h any scheRie that m i^ t be s^eed upon between the
manufacturing, trading and p r o d u c t  interests in the Uxuted Kin|;doin and India for 
the promotion of the greater use of Indjan cotton in the United Itingdom. We «tf*e of 
opinion that the increase in the exports of li^ d ^  ootV>n to the U nit^ Kingdom in the 
year 1933-34 reflects favourably on the action already takim direction.

The Honourable Mr. Hossain Imam wishes to record  ̂the following further observa­tions : . .
“  The export of Indian raw cotton is like all commodities governed by price factor. 

As it is inferior in quality to the American Middlings it coonunands greatest 
depend when its parity to it (A. M.) is lowost and the demand falls beck when 
parity risciR. When the parity Wâ  ̂7C * 3 the demand was 727,000 tons (29-30) 
wtth 88*3 the d^an<l''«^s only 8t5,fC0 tons (32-33) and with 76'6 it again 
went up to r)14,0rf> (33-34). The parity is governed by internal demand to a 
great extent. With the boycott movement the internal production increased 
due to greater demand of the consUniers and conseqtt^tiv the parity increased, 
lii viewing the parities, the fact sho îld not bo Ipiit Sight of that the parities 
at© in termjB of gold whne America •wM bn gold standard and there^re the 
pa-rit  ̂in teiTOS of ?>oUiid p'urdhaSiji  ̂p'^wer'is

I do hot therefore regard the increase in intake of the United Kingdcin any|*hing 
but a direct result of decrcaecd parity, and to a ccrtain eactent due to 
difficulties of financing American trade **.
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Iron and steel,—Although the necessity for an export market for Indian ** semis’ * 
ittay uow have diaappe^d^ we kte of opinicm thAt the amngemdat entered into by the 
Supplementary Agreement i^as of advantage to India. ' The free ei^ry of pig i^on into 
the UnitM Kingdom, while sapiAies from foreign soaroes paid 33 per cent, ad mlofemy 
haB enAl^d Indi^ to find  ̂market for 93,000 tons H iron; in the year 1933-34 w l^ ,
apart from temporary causes, export markets for Indian pig iron have been rapidly 

contracting.
It will be obsetvod from this detailed examination that, in our opinion, certain of the 

preferences granted by the United Kingdom, notably those on rice, vegetable oils, coir 
and jute manufactures, tanned hides and skins, teak, woollen carpets and rugs, tobewco 
and lead, definitely led t^ an increase in India’s exports in 1933-34, while others, such 
as those on tea and coffee, had an msuranc^ value in preventing a loss of trade, more 
particularly to other Empire countries receiving similar preferences. As a whole the 
Indications seem to us to be that the preferences are of considerable assistance to India*

We desire to invite particular attention to our comments on one effect of tho 
preference given to rice.

The preferences gran t^ to  laiiia by non-self governing Colonies and Protectorates 
appear to have had httfe ^ e c t  so far. This is also true of the preferences granted by 
India to these Colonies and Protectorates.

We are informed that Ceylon has not yet implemented in fuli the preferences agreed 
upon at Ottawa. We understand that negotiations to this e ^  are still iii prog^^^ and 
we would urge that early steps be token to secure an adequate quid pro quo for tho 
preferences ^iven to Ceylon.

i. What has been the ejfect on India's imports of the preferences granted by India ?— 
The preferences granted by India cover a large number of commodities in many of which 
the trade is relatively small. An examination of the figures up to March 1934 leads us to 
tho Condition that, taken as a whoio, these have been of veJue. to the United
ttingdom in enabling her to increase her trade with India, more particularly in the case 
of <5hemioals, hardware, instruments  ̂ wroujgiit -aiottiinium, brass, bronze and copper, t>ils, 
paints and oolours, provisions, rubber manufactures, stationery, woollen manufaotures, 
toilet requisites, cycles and part« of oyeleB, and to  some extent motor cars and motor 
omnibuses. In other oasas the j^eferences seraft* to have enabled her to maintain her 
existing trade in a period of depression when the t^dency was downward.

It has l^een poioted p.û  to us that iubrioatiiig oilfl of foreign origin blended and packed 
in the U n it^  Kiixgdom have iathe past enioyei^ preferential treatment. We are infoite^, 
however, that the rules which govern the admissibility of such oils to preterential 
treatment have been altered and that such oils blended and packed in the Unit^ Kingdom 
are no longer accorded preferential treatment.

5. Iw  been iht ir^ j^eferenoes granted by I^ iq  ?—
We have examined the available statiiitios \vhî h a p p w  to to indicate a downward 
t^!ndency in the prices ctf the articles aKeĉ ted. %  these pr^eronces since the scheme 
was introduced. We eife unaWo» how®V®r» record fî ny definite, opinipn of tbe ex^e]^ 
to which this downward^ ten4cjioy was d!ue ̂ 9 the^^ant of the preferences and nipt to 
other causes at work during the jjeriod. It seems clear that the consuimer lias not been 
adversely affected.

6. What has been the ejfffsct ^  /rwftoti indiMri^ bf ihe pte/ê *ences granM by India ^
■ - The only industry which has rnade a rejpro^htation that itjias be^n adveb^iy
t)y the operation of the Ottawa preferences is the aluminium utenwl mani^aeturii^ 
industry, and after considering the facts brought out in Chapter IV of Dr. Meek's repor 
on the working of the scheme o£ preferences we have come to the,conclusion thal the case 
for this industry has not been made out. The indioations a p p w  to us to be that the 
scheme of preferences has not adyer^^ ̂ ffeot^d aaiy, I^^ian induft^. ^
, 7. What fias^isen the effect on I^ia*s revenu^j^of tĥ  pr êre/nces grafl̂ tî  <tnd to

Iruiia ?— We append to our r^ort a note on this subjwt which has b^en p^ par^  by the 
Central Board of Revenue. It seems to us clear that the preferential scheme has in no 
TOy adveraoly affected the revenues of India.

8. We wish to express our obligations to Dr. Meek not only for bw ve^/lair. j^^ 
valuable report which we consider to be e)cactly what is required for the detailed stuay 
of this complicated matter, but also for the great assistance he gave to us in our 
deliberations.

We were unable to complete our deliberations before the close of the and o^r
report cannot therefore be presented to the Council of State till some months have elapsed 
since its preparation. The Honourabie Mr. Hossain Imam and the Honourable Mr. 
Kalikar would have wished the preparation of the report to have been postponed until 
-January, when some further information might have been available.

 ̂ STAtBMBNT LAID ON THE TABLB.



^^iioutttble X>man Babadur G. Narayanaswemi Che tty and ,th€j JJ on curable 
Mr, Bijay Kumar Basu were .unable to take pail  ̂ in our deliberationi^ and C0iiHCi|Un)tJly 
do not eign this, report. We ai^xid  to it a separate note by the Honourable Mr. 
Hoseiain Ixntfu, the Honourable Mr. V. V* Kalikar atni tbe Honourable Mr  ̂MahukQoti 
Suhrawardy.

A. A. L. Parsons,

T . A . St isw a r t .

£• M il l k b .

IlAaA A u.

^H o ssa in  Im a m .

♦MaeMOOD Suhrau aedy^

*V. V. Kalikab.
aitnh, 12th Septe:nber  ̂ lOU.
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APPENDIX,

1 have been aaked to give an appredation of the effects of the Ottawa preferences oq 
our oujrtoms revenue. For thia purpose I  have examined the figures oi collection o f 
im|K>rt duty under the main tariff headings in the last two complete years 1932-33 an4 
19i§3<34. It may be observed that the preceding year 1931-32 is unsuitable for purposea 
of comparison because ^ere was a general increase in the rates of duty in September 
1931. It  must also be borne in mind that the Act embodying ihe results o f the Anee- 
ment came into effect on the 1st of January 1933. For three months, therefore, of the 
financial year 1932-33 the Ottawa preferences were in force. We can, therefore, only 
compare the figures of the year 1933-34, during the whole 12 months of which the pre­
ferences were in force, with the figures of the previous year during three months of which, 
the preferences were in forca.

2. For the purposes of this comparison 1 have pnepared three tables. Table I givea 
the figures for tariff headings which were completely covered by the Ottawa Trade Agree­
ment. Table II gives ihe figures for tariff headings covering articles some of which were 
affected by the Agreement while others were not. For the year 1933-34 the figures are 
given in two columms, A and B, showing the duty collated on articles so affected and on 
articles not affected. It is for obvious reaeons impossible to make a similar division of 
the figures for 1932.33. Table ITT gives the figures for tariff headings entirely unaffected 
by the Ottawa Trade Agreement.

3. The total revenue from import duties in the year 1933-34 was Ks. 6*26 orores 
ess than the total import revenue of the previous year 1932-33. It will be seen from the 
ablee that the way in which the three groups of tariff headings contributed to produce-

this result was as follows:—
TaUe I.— T̂ariff headings entirely affected by the Ottawa Trade Agreement: 

net gain 10 lakhs or -f-l J per cent.
TahU II.— T̂ariff headmgs paHially affected : net loss 68*24 lakhs, or —6 per cent.
TahU in .—Tariff headings entirely unaffected; net loss 663*70 lakhs  ̂ or —23

per cent, ^
4. It will be seen from Table III that the greater part of the loss occurred under the> 

protected heads Sugar, Cotton Piecegoods, and Iron and Steel, which accounted for 4 • 30 
erores of the decrease.

A. Katsman '
i m  August 1934.

♦ Subject to separate note.



I

Tarijf Headings affecUd by the OUaioa Trade Agreement,

(Figures in thousandB of rupees.)
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TABLE I.

. Difference.

Article.
•

1932-33. 1933-34.
— +

Pneumatic Rubber tyres and tubes . 37,67 32,62 6,06 ..

C o n fe c t io n e r y ....................................... . 7,36 7,33 2 ••
Spices.......................................................... 18,08 18,00 8 ••
T e a .......................................................... 11,46 13,36 •• 2,0^

Tobacco, unmanufactured . . . 99,96 87,66 12,30 • •

Lubricating o i l s ....................................... 11,11 16,41 • • 4,30

Motor cars . . . . . . 76,02 •• 10,36

Electric Lighting bulbs . . . . 18,06 16,92 2,H • •
Cinematograph films (not exposed) . . 2,72 3,66 •• 93

Smokers’ requisites . . . . 1,14 1,96 • • 82̂

Toys, etc....................................................... 26,37 . • 1,68

Wirelessreception instruments and appara­
tus.

2,66 4,09 •• 1,64

Metals, Iron and Steel . . . . 30,74 36,06 •• 4,31

Portland Cem ent....................................... 11,61 10,17 34 ..

Betel N u t s ................................................. 66,64 1,00 • •

3,98,13 4,02,06 20,93 26,03

N.B.— T̂he rate of duty on unmanufactured tobacco had been Ks. 1-14-0 a lb. and was 
altered owing to the Ottawa Agreement to Rs. 2 standard and Bs. 1-8-0 preference. The 
amount imported from British Colonies remained negligible. It is improbable that the 
decrease was due to the slightly increased rate of duty. Former importations were :—

lbs.
1929-80 .......................................................................................  4,561.848
lMO-81 .......................................................................................  1,608,381
1981-82 .......................................................................................  2,844,919
1982.33 .......................................................................................  5,115p672
1983-84 ................................................. . . .  4,187,024
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TABJUS II.

Tarpjff madin;^ partiall(y affected by tkt OUam Tra4t A{,re^u,ent.

(Figures ia thousands of rui)eo0.)

1933-34. 1
... i

Differences.

Article. 1932^33.
A B

Total.
' — +

Ale, boor, jjorter, 
P^eto. . . .
• !
Spirits . .

33,41 33,04 i;i7 «»V2l ' '.. '

1,72,69 16,34 1,61,64 1,77.98 6,39

Boots and shoes . ^7,82 i 3,24 1
1

21,13 24,37 3,46

Arms and Ammuni­
tion, etc. . • 4,17

1
7,36 1 7,36 •• ‘ XV9

Other articles at 
special rates . 6,40 1,46 18,17 i« ,te ••

Axtioles of food and 
drink . • . 1,12,27 66,73 34,64 90,37 21;i^ ••

Raw matarials . .̂08,17 46,22 6o,76 1.00,97 7,20 V- ■

Cutlery and hard î are 1,41,81 1,32,61 9,30 i;4 i;» i •• lb

Hetals other than Iron 
and Steel . . 91,68 67,66 8,00 76,66 16,98 • •

")‘arn and Textile fab­
rics . . . 1,36,06 60,09 69,39 1,10,08 26,97 • •

All other articles -at 
25 per cent . 4,39,38 3,08,93 1,31,08 4,36,01 4,37 ••

Other articles at 60 
per cent. . . 77,68 12iS2 w;69 10,07 'rr

13,62,f^8 7,29,47 6,54,97 12,84,44 9P.U 21,9U

Nett loss—
Ctlkimn A .'— T̂hie shows th  ̂total duty collected in 1033-34, whether at[;pr̂ |sinDntial or 

standard rates, on those portions of the Tarifl Heading which are affected by the Ottawa 
Trade i%reenient.

Cphm^B -—This shows the total duty collected in 1933-34 on those ĵoyĵ ipns of th® 
Tarifi Heading which are entirely unaffected By the Ottawa Trade Agreem^it.
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xXliLK Jll.
■I'ariff Tliadinija not dfiected ly  tie Ottaua Ttaife jyriiethent.

(Jjfiguffes i(U thousatid of nii*ee6.)

i033-34.

DiJleuetuse.

Article. • 1932-33.
. —

; Wheat . . 13,44 3,22 10,22
V̂’’̂ lle8 . . . 12,y2J 13,81 .. *89

Mulasses . . . 3,86 2,22 1,64 ..
Tobacco, inanufaotured 33,80 37,15 6,65 . . .
<>oal, coke and patent fuel . ‘32 18
'Hn l4oc*« • . . * 7,Si6 6,16 . 1,10 ..
Kerosene oil . . i. 1,45,35 1,20,01 19,34 ..
Motor . . . . . 20^00 10,20 18,80 ..
-Ot/lwr n) oiU^exciuding hvbricating oils) 23,20 23.94 74
Cotton, T.i .V . . . . 55,91 30,38 25,53 ..

7,56 89 6,67 ,.
Artificial hilk yarn and tliread 17,14 15,70 1,44 ,,
HJottdii yarn and thread . 4Q.17 14,70 ,,
>̂Uk arwi artifioial nilk jnixturee 47,64 44,78 2,86 ,,
Vinegar, i?te. . . . A5 23 .. 8
Dyes and col >ur̂  . . . , 17,24 ,. 11.40
Machinery . . . 1,13,33 1,33,30 .. ■, 1 ^ 7
Railway llant artd rollir»ii stock 7,12 8,79 1.6.7
Other articles hi r com 73 79 . , ■ . 6-,
Mi«icellancoii8 at 2’̂  j>̂ ?r i;f r)t. . . 66,1 S 64,24 1.94 ,.

1,96,41 68,84 ’ • .
CinematogTrtph ^Uiis (ex|Kjnetj) 
Iron a ud Steel, protected .

. , 6,76 9,17 . , • M l
l,mf,75 84,25 25,60 . i'

^Heavy cheoiicals. protectt?d 4,48 18 4,80
Silver wire find thread . . 8,33 5,71 2,62 ■ 'i ■
1‘apcr and Stationery, protected 21,19 23,60 5,4i
Su^iir . . . . 6,84,79 4,7ii,t4 2,12,75
<?otton ptec^-goodft . «,62^04 4,60,86 1,91,79
Kvitches, etc. . 40 29 11
Wood pulp 8,80 11,49 X69

24,68,80 I 18,46,10
: . V : . ■

6,06,20 4 2 ^
. - r. rijo r.

loan—5,e3,76.

♦ l^otd^tion rem ov^ in 1953-84 except for one item. X)uty coUect îd tn 1083-^4 
included under miscellaneonf?r-

Separate note by the Honourable Mr. Mahmood Svhrawardy, ihe BofUywahle i f r . Hoasain 
Imam and the Honorable Mr, V. V, Katikctr,

In this note whioh we bxq attaching wo deeiire to stress the emph^is IfiM 
that the period of fifteen months during which the preferences have been in exist^ceiB 

Tnuoh too fdiort to enable u» to arrive At definite ooncl«i8ioAS4^>> reaultii of the efqheme 
TnutualfprefenenoAs. When a further period haa «la|Msed wid fuller lor^igltt jbra^ i99k- 

losmaticm is available it will then be potsible to come tp more d e ^ t «  ,CQnolu9ioi|i9,<w 
many importantz^ints connected with the effeots of preference^ in partiflqlar 
then be in a position to examine the trade atatistics from the points of view of .wJbat is.' 
called “  diversion In the: meantime 'wia wisJi to add time following considerations to 
^hich we have given careful thought as we are convinced that the success or failure of



the Ottawa Agreement ahould be viewed £roxn a special standpoint. Sir Georee Schuster 
at Ottawa expressed the view that India's ^eatest need at tne moment was to have an 
inorease in the price level of home commodities. It is therefore our object to see how 
our prices have improved by the grant of preference. The effect of preference on trade 
can conveniently be divided into throe categories and possibly a fourth.

^ (A) (i) Where preference is granted to a producer, who supplies only a small
. portion of market at competitive prices, then if he does not increase

his trade he retains the entire advantage of the preference.
• (B) (n) If the producer wants to expand the market he brings down his price®

below what he could obtain and takes a bigger share of the marke® 
and thereby tranfers part of the advantages to the consumer, and 
both the consumer and the producer benefit.

• (C) {iii) If preference is granted to the suppliers of the majority of requirements
of the consumer, the result is that the suppliers of unpreferr^ articles* 
in order to retain their share in market, usually bring down their prices 
to the level of preferred articles. Thus advantage of preference is 
retained entirely oy the consumer.

♦(D) (iv) There is another aspect of preference which deserves consideration.
Producers whose landed cost at the consuming centre is higher than 
that of the other competitiors, are enabled by preference to acquire 
a market in the consuming centre. In this kind of preference, although 
there is no direct burden on the consumer, yet it has a great effect on 
the national exchequer, l^ere is the resultant deficit in the customs 
income without saving to the consumer, entailing new taxation on the 
nationals of the consuming country and the preference is regarded as 
indirect subsidy to the producer and is therefore distinctly to the 
advantage of supplier as it enables them to expand their trade.

2. Arising from the above four principles we come to the conclusion that preference 
is of advantage to the granting country and the consumer if it comes in the third cate- 
TOiy and to a certain extent in the second class. It is of greatest advant^e to the pro­
ducer if it falls under the first hectding and to a certain extent if it is either second or 
fourth order. We attach Schedules I and II.

8. In valuing the advantages of Ottawa one cannot lose sight of the fact that whil e 
Britain enjoys unoompetitive preference in our market we have been given pre­
ference in some of the commodities with a host of competitors, the members of the British 
Commonwealth of Nations. This as a necessary corollary brings an element of competi­
tion among the preference holders in the United Kingdom market, necessitating price 
oats and other disadvantages to Indian suppliers in some commodities, while En^and is 
safe from all these worries,

4. A further contributing cause which cannot be lost sight of is the transport costs 
from the producing centre to the consuming markets. No enquiry under this head has 
60 far been made ; but what little we can find out from the general information available 
to us, lecMls us to believe, that India is heavily handicapp^ in this race. It would be 
of great advantage to India if an enquiry is made to find out what advantages have been 
acquired by our competitors in the United Kingdom market cmd what disadvantages 
have been heaped on India from March 1932. It would also help us if we -tsould know 
how far the shipping charges from the United Kingdom to India in our commodities have 
been altered during this period. This enquiry will no doubt cost us something but we 
feel sure that the advantages which wiU accrue, will more than compensate the small 
outlay. Exploration of avenues which will increase our trade o u ^ t not to be grudged. 
Sir James Grigg in his speech on 20th August in the Council of State stated as follows :

“  In my view, a much healthier way of creating a favourable balance of trade is 
to stimulate exports, and this is of particular importance to India whose main 
products are agricultural.**

Am we are in entire agreement with this dictum of the Honourable the Finance Member^ 
we ooknmend this line of action to Government and Council.

6. The Chairman suggested five heads under which we should examine the working 
of the Ottawa Piujt. While in agreement with him, we would like to stress the fact that 
p iloee  of our export articles are an important item and they should also be given pro- 
ininenoe. The trend of our world export trade involving expansion of whole trade or a

• A, B, C and D refer to the sub-heads in Schedules I and II.
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divarsiou are to be fully considered. We note bdow a few speoial oonalderatioiis about- 
■ome of the important articles of our export trade :—

Wkeat.— Daring 1933-34 we did not take any advantage of the preference in wheat 
but lately some export is taking place. We can take full advantage only if the railway 
freights are reduced and a propaganda is started to stimulate export. Even when Karachi 
prices were 5̂ . Ifd. below the London prices in August 1933 there were no exports.

Rice.—While United Kingdom takes only 5*3 per cent, of our total export in this 
commodity we as a matter of fact supplied more tha ja 90 pe r cent, of the United Kingdom’s 
requirement in the particular*clas8 in which oiu* rice is included (Appendix J). The fall 
of 25 per cent, between 1931-32 and 1933-34 of ou  ̂total trade with ccuntries not granting 
preference calls for special notice. This may be accounted for by tho rcdoced purchas­
ing power of our chief consumers of rice and it is attributable to the dccrcaee of cur pur­
chases from those countries. This tendency of self-suflficiency of Indio and reliance on 
Empire markets for our requirements by the Government will bring in its trains as a logi­
cal consequence a decrease in purchases of our raw produce by our foreign custcmers. 
It is from the agriculturist's point of view that we cannot but look with disfavcur on any 
tendeijcy townrds contraction of the purchases of our foreign cnetcmerp. It is a tragedy 
that while our total export trade in this commodity has fallen materially even our heme 
market is being invaded by Siamese rice. In England, although we get a preference of 
9». 4<f. per cwt., our price fell down from S«. 7Jd. in January, 1932 to 9jfd. in March* 
1934. >Ve are now supplying almost the entire demand of England in this class of rice 
and Saigon is practically out of tlie market.

Vegetahle oils,—It is a regrettable feature of our trade with the United Kingdom 
that although there is an increase of 60 per cent, in quantity of our export to the United 
Kingdom between 1931-32 and 1933-34 yet the price advanced only by 19 pep cent, while 
in countries not granting preference the quantity exported and the price both increased 
by 43 per cent.

Linseed,— T̂he increase in our exports of this article to the United Kingdom is greatlv 
influenced by the failure of the Argentine crops. Therefore all the gain is directly attri­
butable to that cause, but a noteworthy feature is that our parity with the LaPlata linseed 
fell from 132 to 117 between January, 1932 and January, 1934, a reduction of 16 points. 
The price in January 1932 of this commodity was 2a, ICjcf. per ĉ ;̂. higher than LaPlata 
but in January, 1934 it was only 11J</. higher than the duty paid price of Lalleta.

Coffee,—^^ade with other countries was increasing more rapidly in the last three years 
than trade with the United Kingdom.

T«a.— T̂he whole issue has been clouded by the Tea Restriction Scheme which has 
materially affected the prices as well as the tot^l trade. We cannot isolate any advan­
tage accruing from preference as apart from the restriction schemc.

CoirB and coir maUifng,—It is noteworthy that between 1931 -32 and 1933-34 our trade 
with United Kingdom had a setback and our trade with foreign countries increased. There 
ia an increase of 60,000 cwts. in our total trade and 76,000 cwts. with foreign countries 
with a fall of 33,000 cwts. in the United Kingdom between 1931-32 and 1933-34.

OoUon and cotton manufacturea.—Our trade with Unit^ Kingdom is an insigniticant 
part of our total trade and the possibilities of getting preference from the non-self-govern­
ing Colonies in manufactured articles are to be explored as the Colonies have a favourable 
balance of trade against us in the preferred articles.

fZtdM.—The fiBWit that our prioê  in foreign countries has registered a slight increase 
between 1931-32 and 1933-34 is contrasted by a distinct fall in value of our export to the 
United Kingdom and it is fiurther confirmed by the market C|uotations on page 49 of thO' 
departmental Ro]>orfc. • . .

' '  M a h m o o d  S u h b a u a b d t ,

H om A Z N  I m a m .

V. V, Kalhtaii.
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SCHEDULE I. 

Exports from India to C7, K ,

[18tb Feb. 1986.

'SiHh-KM A Of D—
Cotton manufaoture

Sub-head B {divide advantagey-^

10% (1932) 12 * 69 lakhs.

Bkp^eed bil • • • • • 16 to 28% lAkhs.
Cotton yarn . • • • . 14 to 20%* 1-35
Oilseed cake . • • . . 29 to 44% a2*i5 »•
Paraflftn wiat . , . . • »» 64*70
Bran and rice, etc. • • • • »» 37*00 9$

Magnefidte . • • • . 30 to 35% 2-84 ft
Granite setts • • • • • 4 to 16% 3*00 »»
Sandal oU . • « • . 16 to 31% «*22 ♦ »

J3yh-head 0  {advantage to V. K ,)—
t o t j  B . Rs. 187*54 »r

l îoe • • • « . 95% 51*98 lakhs.
Cast6r oil , . , . 89% 10*17
Groundnut oil • • . 96% 6*25 99

Linseed . • • . 60% 2,00-00 • *
Coffee . . • « . 60% 34*40 9t

Tea • • • • . 86% 17.68*16 »»
Coir yarn . • • . 100% 14*09 ••
Coir matt<iiig . • • . 99% 44-19 9*

Tanned hides . • . M% 2,38*34 9*

Tanned Skins . • .  84% 2,91*78 99

Goat skins . • • . 89% 77-09 99

Jute goods . • • . »9% 1,60-22 99

Spices . • • . 75% 7 *>3 99

P̂eak . . . • . »3% 39*88 f t

Woollens • . • . 65% 66*49 99

CastofTSeed % . « . 06% 21-61 9t

Grouudnot . . • . 99% 36-22 99

Lead . • • • . 96% 1*29-78 99

Tobacco (unmanufactured) • 46-94 99

Total 0 . Bs. 32,21-02 99

Advanti^ 
to India.

Advan̂
toU.

A or D.................................. . 12-691eJchs • •

B
C

93-77 93*77 lakhs. 
32 1̂ 02 „

Grand totals 1.06-46(India) 33.14*79 (U. K.) Lakhs.
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SCHElDtrLE n . 
Export from V. K, to India,

Sub-head A (below 50%)— 
Apparel . . .
Biulding m at^al fall 
Cork manufacture * 
Glue ’ . . ,

Provision . 
Woollon® . 
Toys . 
tTmbrellas

33 to 29%, 20 -06 lakhs.
12% 20 •89 f9

39 to 10% >68 9f-
26 to 22% •96
42 to 36% 12 •60 ff
10 to 6% 2 •81 ff

32% 68 •33 ft-
28% 67 •44 ty
22% 11 •62 »»

9 to 4% 3 •66

Total R b. 1.88-74

Sub'htad D—
Differential duties— 

Iron and Steel . 
Cotton goods . 

Preferential duties— 
Motor c£0*s & buses 
Toilot Soaps ,
Machinery .

Svb-head B—
Boots and shoes 
B̂ Tish .  .

Butt<6ns . .
Chemicals .
Cordage and rope

Total R b.

1,64 38 lakhs. 
8,68-06 „

1,18-50
23-78

(Figures not available.)

Hardware . . .
Aluminiutti and other metals 
Pasteboard . . .

Station w  
Atmeral oil

Total Hs.

• 11,64-71

. 26 to 29% 6-26 lakhs.
4-72
1 0 6 tf

1,49-00 ,,
. 84 to 42% 2-49

6-41
. 4  ̂to 63% 16-36

12-24 »,
. 29 to 33% 92-00 ft

1,16-46 ft
6-66

1,16-23
36-17 »♦
26-65

6,89-67 »K

ai^^tad C—
A sbestos................................................ 67%
A r m s ................................................ 9J%
Cycles, etc................................................71%

. Furnituree . . . . . 68
lAstrument, . . . • . 51

L iq u c v s ................................................ 64
Paints, etc. • . . * • • 68*

Tot^Rs, •

11-22 lak^.
9-68

62-et 
8-66 „

2,06'00 (IW9^

6S‘00 
44 0l»

♦,07»21

A^TWtago to laiUs—
AdvBDlbge to IT. K.— 

A; D. .

Total Rs.

B6. 7*02-00 lakhB,. 

1M8-2* „

2»,50-24 ..
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Imports of cleaned whole rice the United Kingdom,
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— British
India.

Imports from

Fr. Indo 
China.

Siam.

1928 . rcwt. (000) 484 , 9 36
(000) 3ft4 6 22

1929 . rcwt. (000) 448 9
(000) 318 •• 8

1930 . rcwt. (000) 413 6
u (000) 252 • • : 3

1931 .  rcwt. (000) 453 5 20
(000) 198 5 12

1932 . . fCwt. (000) 527 3 6
(000) 250 1 4

1933 . /Cwt. (000) 644 ! W w(000) 282 1i
(a) Figures not available.

PRESENTATION OF THE RAILWAY BUDGET FOR 1936.36*
T he H onoubablb Sib  GUTHRIE RUSSELL (Chief OommiBsioner 

*of Railways) : Sir, I have the honour to present a statement 
of the estimated revenue and expenditure of the Governor General 
in Council for the year 1935-36 in respect of railways. It has been 
my misfortune in the past to present to the Council what must 
have been considered as rather gloomy statements and forecasts. 
Railway earnings are however like the tides ; they rise and fall. It would 
appear that low tide was reached during 1932-33, and that now there is every 
indication that we are on the rising tide. I know that in the past I have 
been accused of being an optimist, but I think that the figures which 1 shall 
pl€tce before the Council to-day, wiU show that this optimism has been justi­
fied and that the Railways of India are now well on the road to a period of 
prosperity. I do not say for one moment that we shall not have set-oaoks, 
but unless onr calculations are entirely upset by events outside India, over 
which we have no control, I believe such set-backs as we do liave, only 
be temporary. Ever since the beginning of the financial year 1933-34, our 
earnings have shown a tendency to rise. During that year our gross earnings 
amounted to 86*63 crores as against 84*43 crores for 1932-33. These 
restdts would have been better to the extent of about  ̂ a crore but for the 
fact that, owing to the holidays at the end of the financial year, this sum 
could not be taken into account. Our earnings during 1934-35 will, of course, 
be swelled to this extent. In placing the Budget for 1934-35 before the 
Council, I estimated that our gross earnings would be about croree 
better than for the previous year, or a total of 89 crores. To date, our 
anticipations have bwn more than realised» and we now think we are on 
reasonably safe grounds in estimating our total traffic receipts at 90*75



crores for this financial year. With these results before us, I think we are 
justified in approaching our task of making our budget estimate for 1936-36 
in a spirit of optimism. We, therefore, propose to assume that we shall get 
a further increase of 2} crores in our earnings which will raise these to 
93J crores. If our anticipations are realised, we shall be in a position to
meet all our liabilities so far as commercial lines are concerned, and the deficit \ 
will be reduced to imder 2 crores, or approximately the loss on strategic 
lines. To emphasise the point that I have already made that we are now 
apparently on a rising tide of railway earnings, I would repeat the figures 
I have already given of actuals and estimates. During 1932-33, the trough 
of the depression, our ^mings were 84’ 43 crores. During 1933-34 they 
rose to 86*63 crores, and our revised estimate for 1934-35 places these at 
90‘ 75, and for 1935-36 we estimate they will amount to 93*50 crores.

2. The figures I have given are our gross traflSc receipts, but the real indica* 
tion of prosperity is the net earnings, i.e., the difiFerence between gross earnings 
and working expenses. How have we fared as r^ards working expenses ? 
Has all that is possible been done during the lean years to adjust these to 
falling earnings ? I think we can ju st^  our claim that the Railways of 
India have done their utmost to cut their coats according to the cloth avail­
able. In 1929-30 the last year of peak trafl&c the workmg expenses rose to 
65*69 crores, by 1932-33 they had been reduced to 49-08 crores—a decrease 
of just over 6J crores. In 1933-34 with an increase in traffic they rose to 
49*50 crores, in 1934-35 we estimate they will be 50* rO crores and our budgdt 
estimate for 1935-36 is 51'16 crores. Thus, between 1932-33 and 1935-36, 
though we anticipate an increase in earnings of just over 9 crores we 
hope to obtain this with an increase in working expenses of about 2 crores. 
l\^hen it is borne in mind that during 1932-33 our staff was subject to the 
full cut in pay which reduced otir working expenses by 193 lakhs, we shall, 
if our estimates prove correct, and taking into account varying factors, 
etc., obtain 9 crores of additional revenue from an increase of only about 
two-thirds of a crore in working expenses.

3. A simple mathematical calculation which I propose to do for the Council
will show that our net traffic receipts for 1932-33 were 35 *35 crores, for 1933-34 
37* 13 crores, cur revised estimate for 1934-35 is 40*65 crores, and our budget 
estimate for 1935-36 is 42 * 35 crores. From these amounts has to be deducted 
the appropriation to the Depreciation Fund. After making this deduction 
and adding the net result of our miaoellaneous receipts and charges, if we 
had been a private company, we should have had available for payments 
of dividends during 1932-33 and 1933-34, 22*68 and 24*62 crores
respectively. Our estimate for 1934-35 is 27*60 crores and for 1935-36, 
29*79 crores. Unfortunately we are not in the position of a private 
company, and we have got to meet fixed interest charges. The result 
was that in 1932-33 and 1933-34 we were short in these interest charges 
by 10 crores 23 lakhs and 7 crores 96 lakhs respectively. During 1934-35 we 
anticipate that our deficit will drop to 4*24 crores and in 1935-36 to 190 crores. 
The position for 1935-36 will be that our deficit will be rather less than the loss 
on strategic lines, that is, the Railways of India, as a commercial concern, 
after meeting all their charges, will have a small surplus.

As the Council is aware, since our reserve fund has been exhausted, we hav  ̂
met our deficits by loans from the Depreciation Fund. Despite these heavy 
withdrawals, the balance in the Depreciation Fund at the end of 1935-33 
should be 12-87 crores. Though no one can see into the future, I have 
every hope that, when I place the budget estimates for 1936*37 hetom the
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Coonoii next ye«r, 1 «iiall be in a position to estimate for a surpl^ for commjBroiarr 
«nd ‘«*wtegid" liiteff c (m b ii^
j undoubtedly more cheerful outlook, there is one tather

Goods traffic is entirely responsible for oiir increase 
; our pfiBeiBnĝ er earnings still show a tendency to decrease. For this th  ̂

r e a s p i ^ n o t  far tp seek. The country has be^  ̂passing through a period 
4^^i?ion  ai>d people have little money to spend on travelling  ̂ but With »  

to prosperity we hope the travel spirit will a^ain evince itself, atid in 
tmi; belief we have allowed for a small inctease in passenger eaMngs during 
the next financial year. In an endeavour to regain traffic we hitve, as an' 
experiment, made a general reduction of fares on the North Western Railway. 
Tjhe result of this for the fbst 12 months, during which it h^ been in force, 

been an increase in the number of passengers travelling as com|>arod ,^th, 
the previous 12.months, of 6 million or 11 per cent., but a decrease in earnings 
of 4 laths or 1 per cent. We are also trying a somewhat similar exi>eriment 
fpr ^ d ,c j^  tra£^ on the Great Indian Peninsula Railway, and we have 
introduced return tickets on the Eastern Bengal Railway. It is yet too eafly to' 
say whether these experiments are goiM to pay or not. 'We aro, however  ̂
8 ^  up against a, problem—a problem that, if I may say so, has baffled the 
ingenuity of our H^ways to grapple with, t^ t  is, relating to those who feel they 
hiayepn inherent ri^ t tp travel by railway without paying for their journey as 
other fellow citia^ns do. The extent of the evil can perhaps best be gauged from 

faot that in 1933 nearly 3 anillion passengers were detec ted travelling ^thout 
ticli^ts. This, it is, believed, is only a fraction of the number who travelled 
aimiilaxiy but.were not detected. Had it been possible for us to have had t^o- 
or DjKure tick^ examiners on every train the facts that wo^d have been discloi^ 
would ; have, I feel sure, enab])^ the publjp to realise the seriousness of the 
situation. How many crores of rev ewe l^e Railways of India have lost on 
this account it is difficult to estimate, but it is the honest passenger who has 
t9 pay more fpr his travel to cover what the Railways lose on the ticketless 
traveller. I think Railways may justifiably look to public opinion to assert 
it^U in this matter and support t h ^  in the measures that they desire to take 
at least to mitigate, if not eradicate, this evil. Railways have suggested 
am end^ the IMian Railways Act in order to make the penalty for t^se 
found travelling witiiout tickets sufficiently deterrent. We have asked 
Railways for their views as to what amendments in the Act they would re- 
comlnend, and it is our intention to discuss this matter, in due course  ̂ with 
the Central Advisory Council f6r Railways before deciding on the steps to ^  
aken.

5. Our passei^OT earnings, like tho^ of the Railways of every other countary 
in th  ̂world, have tmdoulit$lly been aiPfected by the growth of motor transport, 
aĵ id flonou^able M^mbdifl will perhips exj>^t me, on this occasion, to mnke 
some observations bn th  ̂s^m^hat cpipplex problem of competition betweto th  ̂
r^w ajs and the road?.. It ik ajpirbblem whicl  ̂practically every country in the 
wpnd has to solve. Each is endeaVburingto find a solution compatible with 
tlie conditions there pi^aUing. Here iii Tndia also the problem has within 
recent years assumed ah impdii^ce which compeb early ^tion being taken 
beffire it r ^ b ^ , a stag  ̂ at w^^h co^prdipation wUl become more
difi^ult* I  hav;ê no desixe to exaggeratei the seripi^ess of tl^ plosition so far
as it affects our railways, We reaUjw th^t therp is considerft|)le rck)rii 
for the esgpfiinaipn, of both our, roiads apdi our railways. t ^
eacî nifiioa of tlve one shoi l̂d be comp^^entary to the other is a doptrine to
which no one, I believe, will take exception. Honourable Menlbers are pei4iaps
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aware of the first meeting of the Transport Advisory Counoil held here last 
month, which, apart from anything else, showed how completely in agreement 
Were all those who are responsible for the development of railways and 
roads, in regard to the necessity for the adoption of measures to ensure 
i r̂stematic development. There is to us only one criterion that is paramount 
in these matters and that is the public interest, which is synonymous with the 
interest of the general taxpayer.

6. I know it has been suggested that road competition is good for Railways, 
as it tends to make Railway Administrations give more careful consideration 
to the improvement of their services. I do not propose to controvert this view. 
But Honourable Members will no doubt appreciate the point that it is not a 
lac^kof wiUingness that prevents Railways from improving their services. AU 
improvements call for increased expenditure, and while Railways are quite 
prepared to take the long view that an immediate return cannot reasonably 
be expected, they cannot in the public interest adopt the numerous suggestions 
they receive for more frequent services and the provision of other facilities, 
which, their experience and local knowledge tell them, would involve expendi­
ture out of all proportion to the convenience afforded. I can, however, assure 
this House that Railways fully realise and appreciate the necessity for keep­
ing abreast of the times and are doing whatever is practicable to meet all 
reasonable requirements.

7. As I have already said, the increase in goods traffic is entirely responsible 
for our incrt t̂sed earnings. A perusal of the statistics so far collected for 
IBnancial year shows some remarkable results. With the exception of oil seeds, 
sugar and jute, practically every commodity shows an increase. The increase 
in the tonnage of coal carried is over 11 per cent, with an increase of 12 
per cent, in the earnings. We have carried 20 per cent, more rice with 10 
per cent, more earnings. Our traffic in gram and pulses has actually increased 
by 30 per cent., both in tonnage and earnings. The greatest increase of all 
is in metallio ores, where our tonnage has increased by 40 per cent, and our 
earnings by 50 per cent. These figures alone, I think, show that commerce 
and industry in India are very definitely on the up grade. It was in earnest 
of this belief that we announced some days ago that the basic rate for the 
Burchaige on coal would be reduced on 1st Api^ from 15 percent, to 1 2 per 
cent, and be subject to a maximum of Re. 1 per ton. This will be of parti­
cular benefit to long-distance traffic. The overriding maximum of Re. 1 
comes into operation at distances of above 700 miles from the coalfidds.

8. Whil« I am on the subject of goods traffic, Honourable Members wiU, I am 
mire, desire to know what progress haa bera made in r^ard to the q u e s t i o n  
of a revision of the General ClasBification of Goods, a matter which we dis­
cussed with the Central Advisory Council for Railways last August. The 
l ines which such a revision would take would depend entirely on the result of 
a detailed investigation of the traffic in each of the important commodities. 
The extent to which revenue is likely to be affected by any general revision 
of freight classification is so great that detailed statistics showing the volume 
of the traffic in each commc^ity, the zones within which it moves and the 
revenue earned therefrom, must be available before any further action is taken.
A C(mimittee was specially constituted by the Indian Railway Conference* 
Association to examine and report on the statistics that should be compiled. 
The Committee’s report was considered by the Indian Railway Conference 
Association at their meeting in October last when they decided that a further 
examination should be made as to whether it would not be possible to consider 
a simplification of the tariff without the preparation of the more elaboratê  
statistic fi which their special Committee recommended. The matter is
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b omix^ v f  for further oonsideration at the meetmg of the Conference Asaooia- 
taon next month. This contemplated revision of the tariff does not, however, 
prechide fiaHwe ŷs from making meantime such alterations in their rates for 
Itoods traffic as circumstances call iot. As a result of the discussion at the 
Crop ^Planning Conference in June last year, I believe BaUway Administrations 
are now more closely in touch with those officers of local Governments who 
tte eikdelavouriiig to facilitate the efforts of the agricultuiiBt m finding a 
mtaiks&t ter his produce. We hope that this co-o|^tion wiH prove benefioieil 

both the pr^ucer and the consumer and iaoideiitSdly make its inflitenoe 
lelt by an increase in the earmngs <lf our railways.

9. Increased traffic earnings are doubtless the life blood of Railwi^ya, 
Itot we must also take into consideration the coat of obtaining them. I have 
already given details of how our working expenses have varied with our earn­
ings and said that we estimate we shall be in a position to carry 9 crores ^  
additional traffic during 1935-^ with a relative increase in workii^ expenses 
of about two-thirds c.f a crore as compared with the year 1932-33. How has this 
result been achieved ? Undoubtedly we have been helped by a fall in the prioe 
of coal and general stores, but I think we may claim that the main reason is 
more efficient operation owing largely to the policy of the Railway Board, 
in the more prosperous times, of increasing main line capacity by the pro- 
'Vision of up-to^ate marthaUing yards, strengthening ctf larack and bridges, 
more powerful locomotives, higher capacity goods stock and the vacuum- 
4:>raking of goods vehicles, but we must not forget that this greater efficiency, 
d^pite all these improvements could not have been obtained but for the 
eo-operation of Railway Administrations and Railway staff from the highest 
to t^e lowest. Another factor which has helped is the policy of standaidising 
all items of railway equipment. Our standards organiBation was started ^  
years ago on a temporary basis, but I am glad to «ay that this organisation has 
now, with the concurrence of the 8tand^ ’Finance Committee for Railways, 
been placed on a permanent basis, and 1 feel sure that it will continue to ’add 
to the efficiency of Indian Railways, and, as years go on, be of more and 
more benefit to Indian industries.

10. I  tnust now turn to our Capital And Depreciation Tund programme for 
the coming year. This is again a modest one. Despite the more favourable 
prospects ahead we have not considered it desirable to launch on a large pro­
gramme of capital expendittire. In saying this I do not wish it to be under­
stood that *we are resting on our oan. TUs m far ifnnn being the oase. We 
have constantly under investigation projects which witi open uj) areas of couiT- 
try which have no means of getting their produce to the oixtside wrorki and 
schemes which will reduce our expenditure and increase the efficiency of our 
railways. We are actually at the moment re-examining all projects which 
had to be postponed owing to financial stringency and which at the time they 
were last examined showed signs of giving a fair return on the capital expended. 
I hope it may V>e possible to include some of these in our budget for 1936-37. 
For 1935-36 our programme allows for a total expenditure of 15} crores against 
our estimate for the present year of l<>| crores, or after allowing for a fuitb^ 
reduction of f  crore in etores balances which will be reduced to crores, 
an actual cash outlay of 15 cpoi?es. Of this amount 9*̂  crores will be found 
from the Depreciation Fund and the balance of 5  ̂ crores will be an additim 
to capital. The programme itsdtf is, as 1 have indicated arbove, not specta­
cular. For new eom^ctions we are only providing 26 lakhs of which 8 
are ior fdie Jhudo^Pithovo Bailmy staited în the camnt year ; 8 laldis for the 
Megna firidge to imiMWe
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Jlong wect—wid 10 lakhs for the M adw a-]^aik^i proji^t ip South
Jodi». This p ro^ t has been given a higji place ty  iHô  Goyemiui^
ill their Ust of recommended lines, but befejwre we st̂ irt ĉ oiî truotipn we prpp9se 
^ a in  to consult the Madras Government. This was the proc^u]^ reoommeiU- 
ed for all new railway projects at the recent nieeting <3 tfee IVaQspprt 
sory Committee. Another project, which we consider will prove to be remu­
nerative, is the extension of the electrified service on the Bombay, Baroda and 
Central Indw- Railway from !Rorivli to V^ar. This i?nll give a direct electric 
ŝervice from Virar into Bombay and should prove of very great benefit to the 

jmve^ing public. 44 la^s has been provided for the p t ^ h ^  of the Amritsar- 
Patti-Kasur Railway. This is expected to yield a return of 7jt per cent, 
on the purchase price.

11. Of the bailee , we propose to spend ^  crores on rolling stock. Of this, 
locomotives and boilers absorb about a crore, coaching stock about 1  ̂crores 
^ d  wa^Ds 2  ̂ ciores. The total number of wagons to be oid^red iMnounts 
:to slighily over 5,4)00. Tiiese are in replacommt of wagons alneady
or to he scn^aped this yeadP and are essential if we are to meet tiie of
traffic. Track renewals are estimated to cost 6 crotes, bndgework 1 crore, 
.and other structural works 3| crcMres. ^

12, Sir, I have now to perform w ^ t to me is my ;nost plea^wt duty on tjiiw 
occasion, that is to bring to the notice of the Council the Valuable services 
rendered durir^ the past year to India by the Agents, officers and staff of our 
great railway system. We at Headquarters can direct and advise, but when 
all is said and done the prosperity of the Railways is in the hands of those 
who have to deal with the thousand and one problems which arise from (Jay 
to day. Jn detail these problems may be considered not of very g ^ t  im­
portance. In the aggregate, however, they make up the policy of a l^ilway, 
^nd its success and prosperity must dej^nd on thek proper settlement. Hpw 
^re they being dealt with by the Railways ? I think the figures I tave 
placed before the Council are a sufficient answer to this questipn. 
^Applause.)
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MOTION FOR THE ELECTION OF Ŝ IX NON.OFFIdAL MEMBiSRS 
FOR THE CENTRAL ADVISORY COlflJOIL FOR RAILWAYS.

Ths Honoubable Sm GUTHRIE RUBSELL (C^ef Commis^ner of 
Railways): Sir, I move : '

“ That this Council do proceed to elect, in such manner as may be approved by the 
Honourable the President, six non-officikl Members from the Council who isdicdl be required 
to serve on the Central Advisory Council for KailwAyB.”  ‘

The Motion was adopted.

MOTION FOR THE ELECTION OF FOUR NON-OFFICIAL MEMBERS 
FOR THE STANDING COMMITTEE ON EMIGRATION.

T he H onoubable K han B ah adub  Mian  Sib  FAZL-I-HUSAIN (Educa­
tion, Health and Lands Member) : Sir, I move:

“ That this Council do proceed to elect, in auchmaimor as the Honourable the 
president may direct, four non-oAicial Members td servo on the Standing Conuuittee 
on Emigration.”

The Motion was adopted.
b 2



Thk HoNOtnuBtv thB PRESIDENT : With referenoe to the two Motions 
which have just been adopted by the Oounoil, I have to announce that nomina­
tions for these two Committees will be received by the Secretary up to 11 A.M. 
on Thursday, the 21st Febraaiy, 1935, and the dates for election, if necessary  ̂
will be communicated later.
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INDIAN NATURALIZATION (AMENDMENT) BILL.

Thk H o n o u e a b le  Mil. M. Q. HALLETT (Home Secretary): Sir, I beĝ
o move;

V

That the Bill to amend the Indian Naturalization Act, 1920̂  for certain purpoBes» 
as paasod by the Legislative Assembly, be taken into consideration. ”

This Bill, Sir, is of a somewhat technical nature and its provisions may 
perhaps be obscure to Honourable Members as they were to me when I first 
studi^ the file. I trust, however, I shall be able to make pretty clear to this 
Council what the provisions are and why this Bill has been introduced. The 
<̂eague of Nations undertook a codification of International Law. They 

went into the International Laws and examined various branches of them. 
One of the branches which they examined was the laws in force in various 
countries of the world governing nationality and naturalization. In the 
course of this examination they found that under certain circumstances, cases 
of hardship arise, and it is to remove one of these cases of hardship that it is 
necessary for us in India to amend the Indian Naturalization Act of 1926. 
The particular case of hardship with which this Bill deals is that which may 
arise in the case of a married woman. They are sometimes in the position 
of what is technically known as statelessness That means that they 
have no legal nationality, either by reason of the woman’s marriage or during 
the continuance of that marriage by a change in the nationality of her husbands 
I might explain that expression statelessness ” in somewhat greater detail. 
The British Nationality Law lays down the general proposition that the wife 
of a British subject shall be deemed to be a British subject and the wife of an 
alieoQ shall be deemed to be an alien. That is the law throughout the British 
Empire. But that is not the law in some other countries. It is not, for 
example, the law in the United States of America. If a woman who is a. 
British subject marries an American, she ceases under the British Statute Uy 
be deemed a British subject and she does not under the American Law become 
an American subject. She is therefore stateless. Such a position of state­
lessness exposes a woman to certain difficulties and embarrassments. To- 
take a fairly common example, she has difficulty in getting a passport. A 
passport is only given by a Government to its own nationals or people who have 
become naturalized in that country. That may cause some embarrassment 
in the course of her travels. Even her residence in the country is a matter 
of grace rather than of right. She is not a citizen of any country in the world. 
When this difficulty was discovered, the League of Nations took steps to get 
it removed by doing away with the conflict between the Nationality Laws in 
force in various countries of the world. A Convention was drawn up and an 
attempt was made to get the various countries to agree to its terms. A  
conference was then arranged under the auspices of the League of Nations 
which met at The Hague in the year 1930 and the various countries of the 
world, through their representatives, signed that Convention and agreed to 
undertake the necessary measures to give eflfect to it. At that CoiSerence, 
India was represented by the late Sir Basanta Mallick, Sir Ewart Greaves 
and Mr. Latifi. Sir Basanta Mallick was a member of the Committee which.



-was ill special charge of the particular matter with which this Bill deals, and 
signed the Convention on behalf of India, making a reservation only regarding 
the Indian States. Under the present Constitution, he was of course not in 
^ position to commit them to any such Convention. That Convention having 
been signed, the Government of India intimated that they were ready to ratify 
the Convention provided the Indian Legislature passed the necessary legisla­
tion. The Bill which is now under discussion has been passed by the Lower 
House and I think it will be agreed that it is an entirely non-contentious 
measure. However, I will briefly explain its provisions and why in the state- 
2D6nt of objects and reasons we have put down the four Articles of the Con­
Tention, to which I have already referred, in fnll. These four Articles—Articles

9, 10 and n —are designed to avoid the hardship which arises when a woman 
becomes sf^leless, either by reason of her marriage or by reason of a change 
in the nationality of her husband. The effect of marriage on the nationality of 
all British subjects throughout the Empire is regulated by the British Statute, 
Thus any changes in the law affecting that matter had to be made in the 
British Statute. This has been done by an amendment of the British Act 
in Parliament in 1933. The effect of a change of the nationality of the 
husband during the continuance of the marriage is regulated both by thp 
British Statute and also by the Indian Naturalization Act. Empire-wide 
naturalization can only be given under the British Statute. But there is a 
more limited naturali^tion which is restricted to British India and can be 
:given under the Indian Naturalization Act of 1926. As Honourable Members 
will have seen, there are three clauses which make slight amendments in the 
•existing Act. The first amendment is to sub-section (i) of section 7. At 
present, under that sub-section, when an alien becomes a naturalized British 
subject, his wife is automatically also deemed to be a British subject. As 
Honourable Members will observe, that provision is contrary to Article 10 
•of the Convention which lays down that naturalization of the husband during 
marriage shall not involve a change in the nationality of the wife except with 
her consent. The important words are, “ except with her consent An 
amendment of section 7 is therefore required to bring it into line with Article 
10 of the Convention, and that amendment is contained in clause 2 of the 
Bill. The next point is that section 9 of our present Act, which is amended 
by clause 3 o f this Bill, provides that where a certificate of naturalization 
is revoked, and the holder thereby ceases to be a British subject, the Local 
Government may direct that his wife shall also cease to be deemed a British 
subject. Now, it might happen that the person whose certificate was revoked 
had a dual nationality and that his wife had not, and that if on the revocation 
^f her husband’s certificate the local Government directed that the wife 
should cease to be deemed a British subject the wife would thereby be deprived 
of any national status and reduced to the position, which I have already des­
cribed, of statelessness. The proviso, therefore, to this section provides that 
the local Government shall not mcike such a direction unless by reason of 
the acquisition by her husband of a new nationality the wife also has acquired 
that nationality.

Finally, an amendment is made of section 10 of the Act. Section 10 
provides for a declaration of alienage by certain persons who have acquired 
naturalization under the Act and sub-section (2) of that section provides that 
the wife of a person making such a declaration shall cease to be doedied a 
British subject. Here again, the wife might be reduced to a position of state­
lessness and to guard against that, we have added a proviso to that section 
saymg that that shall not take place unless she had also acquired a new 
nationality. Those, Sir, are the three provisions of the Bill, and guards
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against this difficulty which ha£ arisen in the past and which may arise in th0; 
future. It ifiy as I have said, a technical subject, but I trust this Council will 
accept it as being a necessary improvement of our naturalization laws. 
Sir, I move.

T h e  H on o u r a ble  Mb . HOSSAIN IMAM (Bihar and Orissa : Muham­
madan) : Sir, I do not wish to speak on this measure. I simply wish to 
ask certain questions for our personal information, the answer to which we 
could not find in his speech. 1 want to know what happens to a woman who 
has already got British nationality if she marries an Indian ? Doe« she lose 
her British nationality or does she retain it ?

T h e  H on o u b a b le  Mb. M. G. HALLETT : I am afraid I am not in a- 
position to give a legal opinion on the point. Jf the Honourable lumber 
really presses it 1 am filing to look into the matter outside the precincts o f  
this House and give him an answer in a day or two. It would be rash for mê  
to pose as an international lawyer at this stage.

T h e  H o n o u b a ble  Sib  DAVID DEVADOSS (Nominated Indian 
Chri t̂ian9) : May I put a question ? What is the nationality of the woman 
under this Act if she is divorced from the husbmd ?

_  T h e  H o n o u e a b le  Mb. M. G. HALLETT ; That again is a question for 
which I must ask for notice.

T h e  H on ou babj ê  Sib  DAVID DEVADOSS : My suggestion is that no 
imvisioi) is made in this Act for that contingency. A person becomes natura­
lized under the Act and then divorces the wifo. What will be her nationality t

T h e  H o n o u b a ble  M b . HOSSAIN IMAM : Articles S and 11 of this Con­
vention have not been brought into this Bill ?

T h e  H o n o u b a b l e  Mb. M. G. HALLETT : That, I should have explained, 
iB due to the fact that Articles 8 and 11 were made effective by an 
amendment of the British Nationality and Status of Aliens Act passed by 
Parliament in the year 1933. That Act covers those points. I can show the 
Honourable Member a copy of that Act if he desires.

T h e  H o n o u b a ble  Mb . HOSSAIN IMAM : Is that Act operative ?

T h e  H on o u b a ble  Mb . M . Q . HALLETT : Yes, Sir, it is operative 
throughout the whole of the British fempire.

T he H on o u b a ble  t h e  P R E S ib i iN T  : The Q uestion i s :

tFbat the BtU to amend the Xhdran Katuralisation Act, for certaoi pur^om*.
liApfMMod by Legislative ABBombly, be taken into confiideratiou/’

The Motion was adopted.
Clalused 2, 3 ahd 4 were added to the Bill.

daii^ 1 Wta liMed ^  this Bffl;
The Title and Preamble were added to the BilK
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T h b  H onoxjbable  Mr. M. G. HALLETT : Sir, I beg  to  m ove :

That the Bill to ametid the Indian Naturalization Act, 1926, for certain purpo8ee» 
a» passed by the Legislative Assembly, be passed.'’

The Motion was adopted.

INDIAN NATURALISATION (AMENDMENT) BILL.

CINEMATOGRAPH (AMENDMENT) BILL.

T he  HoNOTJEABiiB*Me. M. G. HALLETT (Home S«>cretary): Sir, I beg 
to move:

** That the Bill further to amend the Cinemi^tograph Act, 1918, for a certain purpose  ̂
be taken into consideration.’*

If in the last Bill which I dealt with, I dealt with a technicallegal question, 
and if I was wsksAÂ  to aiwwer tb« legal oopuAdxumê  put to me by two Honpur- 
aUe Members, this Bill stands on an entirely differeiit footing. It with 
an essentially pragtioal queation and I trust i| the same Honourable Memb(^ 
or others ask me quAstions about it I shall be in a better position to reply to 
those questions.

The Bill is designed to meet an eyil which I think, literally speaking, ve 
can say strikes on© in the eye. Many of us when driving about the streets of 
Bombay or Coleutta or waikiog up the Mall at Simla must have noticed soma 
of the posters put up to advertise cinematogEaph performances which, if not 
obseene, are certainly suggestive. To quote from an artkle wiiieh I have 
recently seen in a newspaper since I intrc^uoed this Bill in this House ;

“ Experience has shown that posters advertising ^ms are even more objectionably 
than the films themselves. In fact it would not be difflciilt to cite instances in whicih 
films which have passed the Board of Censors are advertised by means of posters which 
lay undue emphiwie on minor incidents designed to appeal to the baser instincts, whii& 
the main theme is ignored. It not only implies a perverted estimate of the public mind 
but must in the long run undermine it

Similar opinions have been expressed at various times. This House will 
remember that some five or six years ago a Gommittee was appointed by the 
Government of India to go into the whole question of the control of cinemato­
graph performances and they recommend^ that action should be taken to 
control also the posters by which such performances were advertised. They 
observed :

“ It is undoubtedly true that posters like any other catch-penny device are often 
much more lurid tlian the goods they advertise. These posters are distinctively suggestive 
and as they arc posted in public places may and do at times oflend the cUtured and possibly 
do moral harm to the ignorant and adole^ent **.

The question whether we should take action at that time was cousidered, 
but the practical proposal pot forward by the Committee diid not seesn to the 
Government of India to ĥ  very sound. They did not recommend, as has 
been provided in this Bill, that the posters and adve^isements should be subject 
to censorship. They only recommended that the police or a nuigistrat& should 
have power to remove an offendmg poerter. That did not seem to go very 
far. However at that time there were consldefably Jewer cinema houses in 
the large towns of India than there are at present. I see from todf^'s news­
paper from a speech in the Bengal (Council that there are no less thaa $2 cinema 
houses in Calcutta and I take it there are an equally large numbier in the other
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large towns of India. With the inorease of oinema houses there hew been of 
course a corresponding increase in the number of posters displayed to advertise 
their performances, and we have had in recent years a good many protests 
from influential bodies drawing our attention to what I have described as the 
suggestive nature of some of these pictorial advertisements. From the Rotary 
Club of Lahore we got a protest three or four years ago in which they said 
that it was hardly dignified to have such posters glaringly displayed in that 
city. Other representations have been received from the Bengal Welfare 
Association, the National Christian Council of India, the Society for the Protec­
tion of Children in India, and from the National Council of Women. We have 
also received a representation last year to which I think considerable impor­
tance should be attached, and that is from the Bombay Mimicipal Corporation. 
They recommended that cinema posters should be censored so as to prevent 
the public display of objectionable posters.

I need say no more on this subject. I think every one will recognisse 
that it is desirable to have some control over them. But it may possibly be 
suggested that the control which we are exercising by means of censorship 
may be somewhat troublesome to the trade. The procedure which we propose 
is that when the proprietor or licensee of a cinema hall wants to advertise a 
performance, or when the importer of a film or producer of a film in India 
wfai(  ̂ has b^n <̂ passed by the Board of Censors wants to advertise it, they 
shall produce before the Board of Cmsors the advertising material, or rather 
the pictorial advertising material which they propose to make use of. I 
understand that in the case of imported films when the film is sent out the 
producer of the film whether in America or England or wherever he may«rbe 
sends with it a collection of advertisements which may be used to advertise 
it. These advertisements will be examined by the Board of Censors; some 
of them no doubt they wUl find are quite harmless; some they will cut out : 
those they will not be able to use. I do not think there is any need to antici* 
pate that this will cause any undue hardship to the trade. In particular it 
will not hit in any way the industry which is now I understand rapidly growing 
up in India of the production of Indian films in India itself. That I under­
stand is a promising industry. I liave myself seen a film studio at Calcutta 
and I gather that is a very sound commercial proposition. So far as I have 
noticed myself from watching advertisements that appear as posters it is not 
the indigenous film that offend by using objectionable posters, but the imported 
films. If the producer or the licensee of a cinema hall uses ai^advertisement 
either in a newspaper or in a poster which has not been passed by th(j Censors 
he will be liable to a fine. The fine is not very excessive. It may extend 
to Rs. 500. Th^  1 do not think is unreasonable, but I think the mere fact 
that this Act lias been passed will make the producers and advertisers of 
cinema performances both in this coimtry and in other countries more careful 
of the pictorial representations which they use to advertise their wares and 
we shall not see on the walls of picture houses in the big towns pictures which 
are distinctly suggestive. When we were discussing this question, we consulted 
local Governments who agreed that action on these lines was desirable. We 
also consulted the Boards of Censors in the leading towns of Calcutta, Bombay, 
Madras and T-»ahore. They were all agreed that it would not affect the trade 
and it was desirable. Actually in Calcutta 1 understand that Ucensees of 
cinema halls and producers do show their advertisement  ̂ informally to the 
Board of Censors to be examined before issuing them. There is however no 
statutory obligation on film producers to do so and there is no penalty if
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they make us© of a film the advertisement of which has not been passed by the 
Board of Censors. I do not think I say any more, Sir. It is a perfectly 
mmple matter designed to meet a very obvious evil and I trust the Bill will
be regarded as uncontentious. Sir, I move.

T he H onoubablk  Mr . HOSSAIN IMAM (Bihar and Orissa: 
Muhammadan) : Sir, I regret very much our inability to give notice of an 
amendment asking that the Bill be committed to a Select Committee. It 
was a regrettable omission of ours, but may I request the Government to con­
done this mistake by waiving notice and allowing us to take this Bill to a Select 
Committee, so that its provisions may be looked into more thoroughly than 
we can do in this House.

T he H onoubablb th e  PRESIDENT: Order, order. The Govern­
ment has nothing to do with such a request. It is for the President to decide 
whether an amendment is permissible at this stage or not. As I have already 
inibrmed you the Bill has been for nearly a we^ with Honourable Members 
and if they have not put in amendments in time I am not inclined to give 
them any further time.

T he  H onoubable Mb . HOSSAIN IMAM : May I say one word ? The 
Bill was published in the Gazette of India only day before yesterday. It 
has not b^n before the public for a sufficiently lopg time to give them an oppor­
tunity to give an opinion either in the press or on the platform. This aflfects 
an industry which is becoming a national industry, whose interests we cannot 
Bay have been fully safeguarded by the Government.

The H onoubablb  the  PRESIDENT ; You can bring in a Bill for 
lunendment of this Bill at a later stage.

The H onourable  Mb . HOSSAIN IMAM : If we are not able to do 
this, they can postpone the consideration of this Motion to the next official 
day, so that we may be able to bring in a Motion after consulting the industry 
at least. If Government are not hard-pressed for time, they might postpone 
this Bill to the next official day.

T he H onoubable  the PRESIDENT : Your request is for the appoint­
ment of a Select Committee ?

T he H onourable  Mb. HOSSAIN IMAM : No, Sir. If the considera­
tion Motion is deferred, we might be able to get some opinion from the indus­
try.

The H onourable K han B ahadub  ]\Iian  Sib  FAZL-I-HUSAIN (Leader 
o f the House) : Where does the industry come into this business ? I fail to
|We how the industry comes into it at all. Does the Honourable Member want 
to treat the morals of the people as an industry ?

The H onourable Mr . HOSSAIN IMAM : Government consider them­
selves always infallible, but we know how far they have made mistakes in the 
past. \̂fter all they are human beings and they are liable to make mistakes. 
In the weeding of the Bill there might be some loophole and there might be 
some mistakes which would increase the evil to a greater extent. There might 
be things which the Government want to bring into the Bill but which are not
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Bttfficimtly covered. Therefore, Sir, I request that it may be postponed for 
15 days at least so that the industry and the public may have a chance o f  
expressing an opinion.

T h s  H onoukable the p r e s id e n t  : Even up to now you have no 
definite suggestions to make and I am not going to allow a Select Committee 
to be appointed on merely hypothetical grounds.

T he H onourable 5Ik. HOSSAIN IMAM : I wanted the Govemroeni
to postpone the consideration of this Bill.

T he H onourable Mr. M. G. HALLETT : May I explain. Sir ? Th# 
Honourable Member appears very apprehensive about the trade. The trade 
has been consulted and the Boards of Censors have taken the v ’ews of the 
trade. Apart from that, the Cinemat(^aph Committee of 1928, finom whom 
the suggestion originated, took note of the views of the trade. The Punjab 
Board of Film Censors were consulted and they considered that cinema posters 
have generally deteriorated since 1930. In February, 1932 after discussion 
with proprietorB and managers of cinema houses in Lahore the Boaird took 
the line of ac*tion which is to some extent effective, but they agreed that it  
woxdd be better to take action on the lines of this Bill. Then again the 
Board have made a similar observation. The Board see no administrative 
diHScuhy nor do they think the proposal to censor pictorii^ matter will pn>T»> 
vexatious to the tr^e. In practice such adverti^waeii^B are already steoW» 
to the Board before publication and there has been no diiBcult3  ̂ These autho­
rities have thus counted the trade and I cannot see myself for a moment how 
it will affect the profits of cinema halls, which are very OBJiema
producers.

♦The H onoukable Mb. P. N. SAPRU (United Provinees Southern: 
Non-Mnhammadan) ; Sir, I shafuki like to make one or two observationft. 
I should like to say that 1 am not quite clear in my mind wjl^ther it is dioflirable 
for us to take the responsibility for a measure which we have not considered 
carefully ourselves yet. Apart from that, Sir, I am not quite clecur in my 
mind as to whether there ought to be legislation in regard to what are oalled 
obscene films. Some of the greatest literature in the world has been described 
by eosirts of law as obscene ; some of the greatest books in the world have been 
<^Boribed by courte of law as obscene and there have been criticisms of film 
censorship even in England. I am not quite clear whether the principle o t  
censorship is right and therefore I am not prepared to share the responsibility 
for this measuve and I must strike a critical note.

*The H onourable Mr . MOHAMMAD YAMIN KHAN (United Provinces: 
Nominated Non-Official) : Sir, it is very unfortunate that some of the Honour* 
able Members did not feel inclined to look into the Bill which was presented 
several days ago ; but to commit the Coimcil as a whole to saying thAt atll the 
Uembers of the i^uncil had no opportunity to go through the Bill ynU not be 
right. Therefore I thought it my duty to get up and say that as the BiH ha* 

before us, we have carefully considered the provisions of ihe BSIL
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It is an admitted fact and all Honourable Members who go to einei âŝ  
must have realized that on every oceaedon when the cinema starte thero is a

l^Nooi^. show for the sake of advertisement showing that
* such and such pictures are coming in the future^

They state that this picture will be shown after 16 or 20 days or is cominĝ
two weeks hence. These trailers are shown before the films come up before 
the Board of Censors and may not be fully censored because they are shown 
in advance of the films and before the films have been imported. Then there 
aie posters in which only a certain portion of the film may be shown and being 
put down as posters dcf not come under the category of films and so cannot 
be censored under the existing law. Therefore, it is essential that in order 
to safeguard the interests of the people who go to see these and to keep up the 
morals of the community strict censorship should be applied to the postern 
as well as to the little advertisements which are shown during the intefValB. 
I think. Sir, this is ve^  essential. If the Council agree with the suggestion 
which has heen made by my Honourable frietid Mr. SaprU, that therfe is no 
necessity of any censorship, then certainly this matter may be dropp^, btlt 
*̂ hen we have agreed in the past that there should be a censorship on films  ̂
then there is no reason why there should not be a censorship oft posters and a 
ceni ôrship on the little advertisements which are being shown duriftg thcf 
interval. I think. Sir, nobody will agree with my Honourable friend that 
there is no necessity because India is still a country where the people have 
different ideas and a different set of rules. The films may not be considered 
to be bad films in the United States of America from where they are imported, 
but it must be reifiembei^d that conditions are very different here and things 
at which people in the United States of America look with great indifference 
may not be held to be good in this coujitry. Therefore I do not think that 
there is any Honourable Member who will agree with my Honourable IHend 
Mr. Sapru, that there is no necessity of any cenaorship. I think that there 
should be a censorship and I support this Bill.

The Honourable Diwan Bahadub G. NARAYANASWAMI CHETTY 
(Madras : Non-Muhammadan) : Sir, I welcome this measure most heartily, 
having once been connected with the Board of Censors in the City of Madras 
for a limg number of years, where we felt that the Board could not let these 
objectionable advertisements and posters pass. We had very often received 
protests from the Youiig Men’s Christian Association and various organiza- 
tfoiis in Madras, but as the Act did not give power to the Board of Censors 
to deal with it, we were not able to do anything in the matter. 1 remember 
the year before last when we had a number of questions in which the matter 
was brought very prominently to the notice of the Board of Censors and as 
the Government have now come up with a measure to deal with advertise­
ments as well as posters, I heartily welcome this measure and hope that it 
will be passed.

The H o n o u r a b l e  S ir  DAVID DEVADOSS (Nominated Indian Chris- 
taws): Si ,̂ this ttteasure has b ^  dteWue fot sttme time. In the view of 
1̂ 01^  of the Madit«M9 peo île, the posters do greater mischief than the films 

for thfey are BXposied in places which are open to the public and 
the ptt6Sets-by artd Home df thetn are rery suggestive and improper things, 

ill A e oittetiia house ilaself, Sir, the pictures move iso fast that, people ntay not 
HMHy see what is int^ded. If there is ahytMng objectkmabie, utiess people 
are very ourious and on the alert, they may not see all that is passing. I«  
the case of posters WHiteh Hitid ^rWbited fettd kê pl tfti for a number o f
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days, thB impression created on the minds enpeoially of young people is very 
ihfxirious to morals, and therefore some of the Madras associations have 
strongly urged upon the Government to have legislation on this matter, and
I therefore think that this matter should not be delayed oven for a day 
because it affects the morals of the younger generation and the effect wiil 
be very detrimental to the interests of the country.

The Honottrable Khan Bahaduk Dr. Sir Ni\SARVANJI CHOKSY 
(̂Bombay : Nominated Non-Official): Sir, I support the Bill and in doing 

MO I entirely agree with my Honourable friend. Sir David Devadoss, with 
xegard to the evil influence which these posters exert. Last year some of 
the posters on one of the main thoroughfares of Bombay were so shocking 
that there was public clamour and they had to be blackwashed. Others which 
are not so bad are in fact very suggestive ; the result is that their moral 
influence, not upon adults but upon the growmg generation, is very bad 
indeed. Schoolboys and schoolgirls are simply devoted to cinema literature, 
.« matter which does not seem to be sufficiently dealt with in the Bill. Does 
the Bill include leaflets, booklets and periodicals, some of which are also for 
side 1 They describe not only films that are being exhibited but portray 
those to follow. The books of schoolgirls are full with cuttings of pictures 
vof cinema stars and their conversation is confined solely to those.

Then, Sir, another point in regard to these posters is this, that the lower 
classes who do not know or understand the habits of life of the people of the 
"West absorb a very poor idea of the morals of the white races ; in fact, every, 
^ d y  according to them is tarred with the same brush. Under these circum­
stances I believe it is imperative that there should be a strict censorship of 
the advertising material in every shape.

* T h e  H onoubablb  Mr. P. C. D. CHARI (Burma: General): Sir, I 
had no idea of intervening in this debate tfll my Honourable fnend Dr. Sir 
Nasarvanji Choksy had spoken. I thought this was only a proper measure 
for censoring the advertisements. Some of the advertisements and posters 
-are really very objectionable. But when I find there is a possibility of the 
censorship extending to various other things which were not originally con­
templated by the framers of this Bill, I am very strongly opposed to the pass* 
ing of this Bill which is likely to affect the various kinds of literature which 
are really enjoyed by a large section of the people. At the same time, it 
does not affect the morals of the people in any detrimental way. There may 
be some justification for censoring some of these posters because they are 
fieen by a large section of people who do not know the habits and customs 
of the western peoples and there is a danger of the morals of these people 
being adversely affected. Sir, I am con.strained to oppose the provisions of 
this Bill. ‘

T he  H onourable Me . M. G, HALLETT : Sir, I do not think I need 
«sy much more on this Bill. I have had support from certain quarters, but 
tbe last speaker was afraid that certain forms of suggestive literature may not 
be available to everybody in future. I do not thiiJc that is a proposition 
whicAi many of us would support but the Bill as it stands and its provision® 
ehould be clear to many of the Members of this House who are lawyers— r̂efeiB

SSS OOUNOIL OF 8TATB. [18m Feb. 1985.

• * Speech not porrecte<jL by the Honourable Member. ,



to any advertisement matter oonBieting of or containing any pictorial repre­
sentation. It would not cover, I do not think, the magazines which do des­
cribe some of the films, but which are not publicly displayed.

T h b  H onoubablb  Mb . BIJAY KUMAR BASU (Bengal: Nominated 
Non-Official): But if they contain objectionable matter, I think they would 
come under the provisions of the ordinary law.

T he  H onoubablb  ̂Mb . M. G. HALLETT : I quite agree they could be 
dealt with under the Penal Code, if they were not merely suggestive but 
actually obscene. If it becomes necessary to enlarge the definition in the 
Indian Penal Code in regard to obscene publications, that is a different matter. 
But this refers to things publicly displayed which everybody can see without 
payment which are in the opinion of the Board of Censors objectionable and 
suggestive. I trust, therefore, that the House will accept the Bill which has 
bem before them for at least four or five days. In fact, I notice that a news­
paper had a long comment on it on the 14th. If such a comment can appear 
on the 14th, I think the Honourable Members opposite should have had timê  
to study the Bill by the 18th.

T he  H onoubable  R aja  GHAZANFAR ALI KHAN (West Punjab : 
Muhammadan): May 1 ask one question ?

T he H onourable  th e  PRESIDENT: It is rather a little late. You 
ought to have got up before the Honourable Member spoke. H e will not 
have an opportunity of replying.

T he  H onoubable  R aja  GHAZANFAR ALI KHAN: I only want ta 
ask a question, Sir.

T he  H onourable  th e  PRESIDENT : I allow you to do so.

T he  H onou bablb  R a ja  GHAZANFAR A l l  KHAN: Has the Honour* 
able Member received any oomplaints so far about the objectionable advertisê '̂  
ments coneeming the films prepared in India, or does it relate only to films 
which are imported ?

The H onoubable  Mb. M. Q. HALLETT : The advertisements of im- 
Mrted films are, as far as I am aware, worse than that of films prepared in 
India.

T he  H onoubable R a ja  GHAZANFAR ALI KHAN: Has he received 
any complaint about the advertisements concerning the films which are pre­
pared in India ?

T h e  H onoubable  Mb . M. G. HALLETT : No, Sir, I do not think we 
have.

T he  H onourable  R aja  GHAZANFAR ALI KHAN: If he has not, 
will he confine this Bill to imported films alone 1

T he H o n o u r ib le  Mb. M. G. HALLETT : No, Sir.

OINBMATOORAFH (AMBNDMBNT) BILL. 3S9^



Tut HjO«<Xi«A9UB TW» : Tb« Quests i » :
** Thftt the Bin further to amen^ the Cmematpgr«ph Act, 1918, for A oertain purpoise, 

^  taken into oonsrderation/*

The Motion adopted.
Oauaes 2, 3, 4 and 5 were added to the BUI.
Clause 1 was added to the BUI.
Xbe Title and Preamble were ad^ed-to the BUI.

HoNOTTBABiijB jyi. Q. 5AJ4L.5TT : Sir, I move ;

“ That the Bill bep|i89ed /'

♦The Honoitbabls Mr . P. JT. SAPi^U: Sir, I hold what the Houee
might think rather eooentric views on this question, but I am, generally
sp^kking, opposed to the principle of censorship itself and 1 therefore remain 
imconvinced. I disagree from what n̂ y esteemed friend, the Honourable Sir 
Nasarvanji Choksy has said about foreign films and about the habits of the 
white races. So far as the habits of the white races at© concerned, I have 
great admiration for the white races. I have great admiration for them for 
their modem civilization. While politically we have a very different outlook, 
in social and economic matters we have to think in terms of modem civilization 
and I should like my colleagues also to imbibe something of the modem spirit. 
Sir, some of the finest literature has been what my friend would caU obscene 
and what has been described as obscene by courts of law—books like D. H. 
Lawrence’s Lady Chatterly's Lovery or James Joyce’s Ulysses, or Miss R addle  
Hall’s Wall of Loneliness, I do not know whether pictorial representations 

o f  tliese works would not come under this censorship. 1 do not wish to labour 
the point, but as I hold, Sir, eccentric views on this subjeot, I must indicate 
my dissent from this measure and oppose it.

The Honoubablb Raja GHAZANFAR ALI KHAN : Sir, I welcome 
(̂his measure, l»ecause anything whieh is to preir«at of the

.peofde of this oouivtry bemg s f^ t  shcHiild }be .weloome to avecy liteiaber of ,t^e 
f i o ^ .  When 1 asked that question frrai ^le iflonouraj l̂e m ,a|9̂ e
of this BiU, 1 did so with the only intention that when as he 
tely said that he has not received even a single complaint that any industry 
preparing films in this country has exhibited a^y poster WQF̂ d «d79̂ ersely 
affect the pfiorals of the people, it would not be desirable to pon^e.the ope ĵtijon 
of this Bill for the present to the imported films. It was not with a view jbo 
draw any distinction between films coming from other countries and films 
prepared in India. As a matter <rf fact, the cinema industry is of very recent 
development in this country, and I think quite a large number of industries 
have grown up during the last four or five years, which are not all run by the 
people who have great experience or knowledge of the industry. These little 
restrictions of having to go to the Board of Censors even for ordinary advertise­
ments will probably prove a source of inconvenience to them. As a matter 
of fact. Sir, no films wliich contain such material, which is not considered 
suitable for the people wiU be advertised in an obscene way, and as the Indian 

;fikns pfreparad so far concern mainly religion or social customs, and have a 
definite lesson to teach, there is no chance of any poster being e;xhibited by 
the companies which would adversely affect morals. Sir, this Bill is long
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•«rsr due. Aa tbe'sonaitnlile Kembor in ohaqge said, it «»8  four f9»re ago 
ithni, be reoeiTfld oon ôilaiiits fiiom Lahore tbat «oiDe o f these adv^tuemeals 
were most ol^eotianaUe. Mareover, anybody who mmU to ̂ o  to a 
fmiMi -the risk of his morals being affected iuid pays for it. But as for tbe 
ipectera in pvd)Uo, anybody who has ev«i no intention of goisg to a <we«iA 
«  who cannot afford io go to a oiuMoa, is also aiectod by t h ^  poatuis. 
HHawcrfom, while 1 st>on| ŷ sû ifMirt that this Bill is most «MeaA>ial, 1 would 
onqoeflt ithe honourable Member io  see -whe^eir he can «t lewt giw  »n asqw- 
•noe 4io m, if be eannot aker ithe Bill, that the Board of Gens<«8 mil take 
.good care ibat no unnecessary hardship is caused to the .people who «i« {»e- 
yaring films in tiiis oauiitiy.
' I

Xhs Mb. HOSSAIN IMAM : Mr. Preaideut, I hope the
.did uok laiainWpret .me and think .th&t I fp t î > hare to <̂ |K)3e ithis 

m  its .mento or that we had ai^ initentipi:i of dali^ng jtact^.
IKhai; we weaat .to «a^ wa  ̂ that because thjs Bill ^eets an industry, 
l>eoaufle the notice to the public has been very short-^this 3U1 publwhed 
in the Gazette of India only on Saturday the 16th February—and Government 
are not hard pressed &r time they eonld affoud to wait. I  think the House 
would be setting a good example and would be justified if it does not hurry 
measures in the way in which it is doing now. When BiUs are introduced 
in a legialative Chamber, the intention is that the combined wisdom and 
experience of officials and non-officials should be available, and if we in this 
House are not careful to improve the Bills, the result will be what has been our 
fate during the last four or five years. No Bill ever comes up to this House. 
TVJiat î  the reason ? Because we do not care to sj;ggest—and I plead ^ ilty  
to the charge that 1 did not bring in an amendment. But, Sir, the mere fact 
that the Government are in a hurry to pass this measure and a majority of itw 
Members are supporting it in a hurry shows that this House does not deserve 
to be treated better than it has been treated by the Government in the past. 
And, Sir, the reason why we on this side of the House wanted this Bill to be 
postponed was to give an opportunity for the expression of public opinion. 
The fact that the Government has already told us that it is based on the report 
o f  the Cinematograph Committee is no defence. Well, there were a number of 
recommendations in that report and quite possibly the public have not looked 
into it fiiUy. But when Government bring in a Bill and propose to make it 
the law of the land, it is quite a different matter from having a report from a 
Oommittee. In the case of the latter people do not care to examine the position 
and find out how the industry is likely to be affected. It is when a Bill is 
brought forward that they do so. Therefore, Sir, while sa3ring nothing about 
the merits of the Bill, 1 must dissociate myself from this indecent hurry.

The Honottbable Khan Bahadur Dr. Sir NASARVANJI CHOKSY 
(Bombay : Nominated Non-Official) : Sir, only this morning I saw the last 
issue of the Bombay Government Gazette. It contained a list of 80 films 
examined by the Board of Censors during January, 1936. Only one American 
film was banned as unfit for exhibition in India. I am sorry to say that out 
of three films made by Indian companies considerable lengths were ordered to 
be cut out. One was a ghastly scone ; others contained references to the 
Muslim prophet. If posters depicting scenes connected therewith had been 
exhibited previous to the films being censored there would have been great 
exacerbation of feeling on the part of our Muhammadan friends, and it might 
easily have led to a riot. I think the Censors in Bombay have exercised great 
judgment. That indicates that films made in India are not free from objec­
tionable features.
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T hb H oi ôubablb Mb. M. G. HALLETT : Sir, I would like to say some  ̂
thing in reply to the Honourable Mr. Hossain Imam who oontended that therê  
has been “  indecent huny over this Bill. I say there has been no indecent 
hurry. I introduced this Bill last Monday the 14th. It was on Wednesday 
or Thursday that it was commented on in the public press. If the Honourable 
Member thought that the Bill was of such importance that there ought to be 
some delay in passing it, he surely in the course of the last week, even thou^ 
for three days he was occupied in discussing the constitutional reforms, coiUd 
have found time to put in a dilatory Motion for circulation of the Bill for 
diciting public opinion or for reference to a Select Committee. But he failed 
to do so. If he is correct that a Bill of this importance ought to go before 
the public, he has failed in his duty to the public.

Apart from this there is not anything left for me to answer. The Boards 
of Censors may be trusted to exercise their functions in a reasonable manner  ̂
for they are representative of all classes and communities in the big towna 
and no one need be apprehensive that the industry will suffer from the pro­
visions of this Act.

Thb H onourablk  the  p r e s id e n t  : The Question is :
"  That the BiU be passed.*’

The Motion was adopted.

282 OOUNOIL OF BTATB. [1 8 n s  Fbb. 1985.

The Coimcil then adjourned till Eleven of the Clock on Thursda^i the 
21st February, 1935.




